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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 5

NEW DELHI
EA No. 183/90 in

. O.A. No. 1404/88
~ 'TA No. ' - 1%

DATE OF DECISION__ 1 ~ 12 Qo

Shri S.K, Kohli & Others Petitioner

Advocate for the Petitioner(s)

Versus .
UdDel, & Others .- Respondent

Advocate for the Respondent(s)

FCORAM

The Hon’ble Mr. P. K, KARTHA, VICE CHALMMAN{JT) .
.G, JAIN, ADMINISTRATIVE MEMBEMN
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The Hon’ble Mr.

Whether Reporters of local papers may be allowed to see the Judgement ? 7?‘4
To be referred to the Reporter or not Avv )
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3. Whether their Lordships wish to see the fair copy of the Judgement ? / VY
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Whether 1t needs to be circulated to other Benches of the Tribunal ?
|
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Q;f {of the Bench dglivered by Hon'ble Mr. P,K, Kartha,
e C Vice C,nalrma“l{J)) : ' ,

' The petitioners are the original applicanté in QA 1404/88
which was,disposéd of by judgment dated 26.10.1990., 1In 04 1404/83,
tﬁey had prayed for the'following reliefszw
(i) to direct the reépondehts to withdraw the orders dated

. . ﬁla,—
18.5,1980 under which the applicants are being subject{to call
dufy during.thgir offuﬁcﬁrs;
{ii) .toAdirect them to sta§t the shift duty and depute X=liay
Technicians for night duty alsc as is being dﬁne ih other
hospitals in;tea&hof forcing the applicants to att end to emergent

cases during the off hours;
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{iii) till such time shift auty is arranged by them,
to direct them to pay full overtime allowance for the
entire time of 17 hours duiing which the applicants
are veguired to be on duty et their residence in order

to attend to emergent case
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{iv)  to guash the order deted 14/13-3-1933 under
which they aré going to introducg eight hours duty
;oster tor the epplicants; and

{v) to direct them to gay arrsavs of overtime

- the geriocd for which

allowance to the applicants fo
they have been put to call duty in order toc attenc the

gmeryent cases,

and going through the records of the case carefully, the
Tribunal came to the conclusion that it would not ke

3te 1o hold that the Xwhay Technicians are
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nat the petitioners and other Technicizns

similarly situated deserve to be suitebly com

I

]

o e
[y

nsstad

N

=y

or the hours during which they are actually asked t

O

i

put in extrs hours of work in the Hospital during the call

directed to give
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duty/off duty hours. The respondents w
to them overtime allowance on the chove basis for the

pericd from 14,3,19388,
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r hes not brought out any fresh facis
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« ° The petition
warranting & review of cur Jjudgment. We also do not sca
any error apparent on the face of the judgment. accordingly,

there is no merit in the present review petition and the
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